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CASE LAWS

A R B I T R AT I O N  

CA P I TA L  M A R K E T  

Manash Kamal Bezboruah Vs. M/S Bokahola Tea Company Private Limited & Ors., Dated:
14.07.2026, (MANU/SC/0701/2026; 2026 INSC 701) 

The Supreme Court has observed that “this is a settled position of law that the High Court must
exercise extreme circumspection while invoking its supervisory jurisdiction under Article 227 of the
Constitution of India in matters challenging an Arbitral Tribunal’s rejection of an application under
Section 16 of the Act. In the absence of such a manifest jurisdictional defect, judicial interference at the
interlocutory stage would be unwarranted and contrary to the legislative policy of minimal court
intervention in arbitral proceedings. Orders passed by the Tribunal on an application under Section 16
of the Act are ordinarily amenable to challenge only under Section 34 of the Act upon the conclusion of
the arbitral proceedings and the passing of the final award.” 

Nilesh Shah & Ors. Vs. Securities and Exchange Board of India & Anr., Dated: 13.07.2026,
(MANU/SC/0682/2026; 2026 INSC 681) 

The Supreme Court has observed that the integrity of the securities market is paramount and
regulatory violations cannot be excused merely because investors earned profits. It said investor
gains or losses are irrelevant in deciding whether a breach of securities market rules has occurred.  
The Court further observed that “Progression from profit to greed, from greed to regulatory breach and
from breach to systemic failure is not too unfamiliar. Market integrity being the paramount
consideration, profit or loss to investors is immaterial to determine whether a regulatory infraction has
occurred.” 

Supreme Court: High Courts must exercise restraint in interfering with arbitral tribunal
orders

Supreme Court: Market integrity is paramount; rule violators cannot escape liability by
citing investor gains
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Supreme Court: Probate plea not time-barred after 3 years of testator's death

Supreme Court: Appellate courts cannot overturn trial court verdicts without
independent reasons

Madras High Court: Coordinate division bench cannot reopen issue already settled by
another bench

Supreme Court: Refund clause no bar to specific performance

Sanjay Sharma @ Sanjay Bhardwaj Vs. Krishnadhan Khaware And Ors., Dated: 15.07.2026,
(MANU/SC/0704/2026; 2026 INSC 708) 

The Supreme Court has held that an application for probate of a Will is not required to be filed
within three years of the testator's death. The Court clarified that the right to seek probate arises
only when it becomes necessary, such as when a challenge or other action hostile to the rights
created under the Will is initiated. 

Lakshmi Vs. Gopi & Ors., Dated: 15.07.2026, (MANU/SC/0703/2026;2026 INSC 709) 

The Supreme Court has ruled that a first appellate court cannot reverse a trial court's judgment by
merely calling it erroneous. It must independently assess the evidence, record its own reasons, and,
while reversing factual findings, act as a friend, philosopher, and guide to subordinate courts. The
Court observed that "the High Court is a higher Court and exercises supervision over the Courts under
its jurisdiction, but it too is first and foremost a Court of law. If orders such as these are permitted to stand,
it sends a wrong message of the judgments of the Civil Courts/Trial Courts being able to be set aside
without due effort and application of mind. That, needless to say, would be a grave error."  

D.Paramasivam Vs. P.Arunachalam & Anr., Dated: 15.07.2026, (MANU/TN/2171/2026) 

The Madras High Court has observed that “It is not open to one Division Bench to hold that they do
not agree with the reasoning of another Division Bench and will take a fresh look at the matter or adopt a
different view,” 

Jaspal Singh Vs. Ashwani Kumar, Dated: 14.07.2026, (MANU/SC/0695/2026; 2026 INSC 700) 

The Supreme Court has observed that the presence of a refund clause in an agreement to sell does
not, by itself, bar a purchaser from seeking specific performance. The Court clarified that a
provision for refund of earnest money in the event of default does not automatically relieve the seller
of the contractual obligation to complete the sale or prevent a court from directing specific
performance where warranted. 
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J&K&L High Court: Unamended pleading loses effect after amendment; party cannot
benefit from own default

CCI fines HP India Rs.138.85 crore for manipulating government e-tenders

Supreme Court: Contractual clauses denying interest on security deposits does not
violate public policy

Abdul Gani Ganie & Anr. Vs. Abdul Gani Bhat, Dated: 13.07.2026, (MANU/JK/0528/2026) 

The J&K&L High Court has held that once a court allows amendment of pleadings and directs a
fresh filing within a stipulated time, the unamended pleading loses its legal efficacy. The court
observed that “once an application for amendment is allowed and a direction is issued to file a fresh
application within specified time, the unamended pleading loses its efficacy for adjudication. To permit
reliance on the unamended version would defeat the very purpose of granting amendment.” 

In Re: Cartelisation amongst HP India and its resellers in the sale and supply of Personal System
Products in India, Dated: 13.07.2026, (MANU/CO/0025/2026) 

The Competition Commission of India has imposed a penalty of Rs.138.85 crore on HP India after
finding it guilty of manipulating bids in Government e-Marketplace tenders for personal computing
products and printer supplies. The Commission observed that HP dictated bid prices to its resellers
and controlled the issuance of Manufacturer's Authorisation Forms to influence participation and
favour selected bidders. Separate penalties were also imposed on 21 resellers and company officials
for their involvement in the anti-competitive conduct. 

State Of Haryana & Ors. Vs. M/S. Jai Durgaa Finvest P. Ltd., Dated: 13.07.2026,
(MANU/SC/0690/2026; 2026 INSC 678) 

The Supreme Court held that a commercial contract clause denying interest on a security deposit
is not unlawful or against public policy. Setting aside the Punjab and Haryana High Court's ruling, it
reaffirmed that such contractual terms are valid unless they violate the law. 

Supreme Court: Plaintiff's reply to counterclaim in commercial suits must meet written
statement deadline

A.K. Ghosh & Company and others Vs. Biman Bose and others, Dated: 13.07.2026,
(MANU/SC/0681/2026; 2026 INSC 684) 

The Supreme Court has observed that plaintiffs in commercial suits must file replies to defendants'
counterclaims within the same mandatory 120-day limit applicable to written statements, ruling that
the strict timeline under the Commercial Courts Act applies equally to ensure speedy disposal of
commercial disputes.  

C O M P E T I T I O N  L AW

C O N T R AC T  
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Supreme  Court: Testimony of deceased witness admissible against absconding accused

Supreme  Court acquits three men in 1979 murder case, finding serious flaws in the
prosecution case

Madras High Court: Repeated intimacy alone doesn't prove consent; coercion &
deception must be examined

Supreme Court: Children's Court cannot try child as adult without passing a reasoned
order under JJ Act

The State Of West Bengal Vs. Kader Khan, Dated: 17.07.2026, (MANU/SC/0712/2026; 2026 INSC
718) 

The Supreme Court has held that the testimony of a witness who has died can be relied upon
against an accused who absconded during the original trial, if the requirements of Section 299 of
the Code of Criminal Procedure are fulfilled. The Court observed that Section 299 is an exception to
the general rule requiring evidence to be recorded in the accused's presence and safeguards
prosecution evidence where an accused deliberately evades trial by remaining absconding. 

Deo Prasad And Anr. Vs. State Of Uttar Pradesh, Dated: 15.07.2026, (MANU/SC/0706/2026; 2026
INSC 707) 

The Supreme Court has acquitted three men convicted in a 1977 Uttar Pradesh murder case,
holding that the prosecution failed to prove guilt beyond reasonable doubt. It cited unexplained
FIR delays, inconsistencies in its registration, and doubts over the presence of the alleged
eyewitnesses.

Suji @ Kasi Vs. The State, Dated: 14.07.2026, (MANU/TN/2098/2026) 

The Madras High Court has observed that “the mere fact that the victim was subjected to repeated
physical intimacy with the accused does not, by itself, establish that the relationship was
consensual. The surrounding circumstances in which the acts occurred, the absence of free and
informed choice, and the existence of coercion, deception, or intimidation must all be carefully
evaluated before concluding that there was valid consent in the eye of law.”  

Sagar Vs. The State of Haryana, Dated: 13.07.2026, (MANU/SC/0679/2026; 2026 INSC 692) 

The Supreme Court has ruled that a Children's Court must pass a reasoned order under Section
19(1) of the Juvenile Justice Act before trying out a child as an adult. Declaring this mandatory, it
set aside a murder conviction after finding the trial invalid due to non-compliance with the statutory
procedure. The Court observed that “to issue a word of caution and a direction to Children’s Courts
across the country that upon receipt of records pursuant to transfer/committal under Section 18(3) of
the Act by the Juvenile Justice Board, the first duty of the Children’s Court, after taking cognizance of
the matter, is to pass a reasoned order under Section 19(1) of the Act upon due assessment of the ‘child
in conflict with law’ before it proceeds further in the matter.”

CRIMINAL
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Supreme Court: Recovery of a weapon alone is insufficient to prove guilt without
conscious possession

Supreme Court: Magistrate cannot order filing of chargesheet after police submit
closure report

Kerala High Court: Social customs alone cannot prove bride entrusted gold to husband
or in-laws

Delhi High Court: Wife entitled to interim maintenance during pending appeal against
divorce decree

The State of Jharkhand Vs. Jagdish Lakra, Dated: 13.07.2026, (MANU/SC/0689/2026; 2026 INSC
686) 

The Supreme Court has observed that the mere recovery of arms from a person’s house is
insufficient to establish guilt under the Arms Act unless the prosecution proves that the accused
was in conscious possession of the weapons and exercised dominion over them. Upholding the
acquittal of a tribal man, the Court held that recovery alone cannot establish guilt in the absence of
evidence demonstrating conscious possession and control over the seized arms. 

Brajesh Kumar @ Birjesh Kumar Singh Vs. The State of Bihar, Dated: 13.07.2026,
(MANU/SC/0692/2026;2026 INSC 695) 

The Supreme Court reaffirmed that a Magistrate cannot direct the police to file a charge sheet after
receiving a closure report. The Court observed that the decision on whether sufficient material exists
to prosecute an accused lies exclusively with the investigating officer, and a Magistrate cannot
compel the investigating agency to file a charge sheet contrary to its opinion. 

Vinu K.S & Anr. Vs. Veena Viswan, Dated: 13.07.2026, (MANU/KE/1779/2026; 2026:KER:50611) 

The Kerala High Court has observed that courts cannot presume a bride entrusted her gold or
money to her husband or in-laws based solely on social customs. It ruled that claims for return of
such assets must be supported by oral, documentary, or circumstantial evidence proving entrustment
and misappropriation.

XXX Vs. YYY, Dated: 14.07.2026, (MANU/DE/4845/2026; 2026: DHC:5522-DB) 

The Delhi High Court has observed that a wife is entitled to interim maintenance during the
pendency of an appeal against a divorce decree under the Hindu Marriage Act, 1955. It directed
an Army officer to continue paying 30% of his gross salary, after statutory deductions, until the appeal
is decided.

FAMILY
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Supreme Court: Pending claims end after resolution plan approval under IBC

Supreme Court: Landowners cannot claim denial of hearing after failing to avail the
opportunity

Supreme Court: Section 68 of Evidence Act does not require attesting witnesses to
prove registered sale deeds

Supreme Court: Pre-2016 Debt Recovery Tribunal Recovery Certificates cannot support
insolvency notices

M/S Tata Steel Ltd. Vs. Varsha & Anr., Dated: 17.07.2026, (MANU/SC/0713/2026; 2026 INSC 717) 

The Supreme Court has observed that operational creditors cannot continue civil suits or arbitration
proceedings for claims that remained unquantified when a resolution plan was approved under the
Insolvency and Bankruptcy Code.

Alok Kotahwala & Ors. Vs. Jaipur Metro Rail Corporation Limited & Ors., Dated: 13.07.2026,
(MANU/SC/0684/2026; 2026 INSC 682) 

The Supreme Court has dismissed landowners' appeals against land acquisition for the Jaipur Metro
Rail Project, holding that they abandoned their right to a hearing under Section 5A of the Land
Acquisition Act, 1894 by failing to appear before the Land Acquisition Officer and remaining silent
thereafter. 

R. Veronica & Anr. Vs. Rudrayani Devaki(D) Through LRS. S. Satha Kumar & Ors., Dated:14.07.2026,
(MANU/SC/0696/2026; 2026 INSC 703) 

The Supreme Court has observed that “The proviso to Section 68 stipulates that it shall not be
necessary to call an attesting witness in proof of the execution of any document, not being a Will, which
has been registered in accordance with the provisions of the Indian Registration Act, 1908 (16 of 1908),
unless its execution by the person by whom it purports to have been executed is specifically denied. A
sale deed being not required by law to be attested, the provisions of Section 68 of the Indian Evidence
Act on the face of it is not applicable.”

H.D.F.C. Bank Limited Vs. Kishore K. Mehta (Dead) Thr. Lrs., Dated:13.07.2026,
(MANU/SC/0680/2026; 2026 INSC 688) 

The Supreme Court has observed that a recovery certificate issued by Debts Recovery Tribunal
before the 2016 amendment to the Recovery of Debts and Bankruptcy Act cannot be relied upon
as a decree or order to initiate insolvency proceedings under Section 9(2) of the Presidency Towns
Insolvency Act, 1909. 

I N S O LV E N C Y

L A N D  AC Q U I S I T I O N  

L AW  O F  E V I D E N C E  
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Delhi High Court: Press freedom not a shield for irresponsible journalism

Supreme Court: Government can revise royalty under the MMDR Act despite a silent
lease deed

Supreme Court: Property in sale deed cannot be altered by rectification without
transferor's consent

Abid Ali @ Aabi Vs. The State (Govt. NCT of Delhi), Dated: 16.07.2026, (MANU/DE/4904/2026;
2026:DHC:5665) 

The Delhi High Court has observed that while freedom of the press is a cornerstone of democracy,
it cannot be invoked to shield irresponsible journalism, intimidation, or the dissemination of
content that threatens public order.

The State of Haryana & Ors. Vs. M/S Faridabad Gurgaon Minerals & Anr., Dated:13.07.2026,
(MANU/SC/0678/2026; 2026 INSC 690) 

The Supreme Court has observed that the government's power to periodically revise royalty rates
under the Mines and Minerals (Development and Regulation) Act, 1957, is not affected merely
because the mining lease deed is silent on royalty revision. The court further observed that “While a
mining lease is a statutory grant, royalty is a statutory levy. Power to revise royalty at periodic intervals
flows from section 15 of the MMDR Act and the rules framed thereunder [in particular, proviso to Rule
21(1)(i)(a) of the 1964 Rules]. Mere silence in the lease deed with regard to revision of royalty cannot
denude the State of a statutory power and/or operate as a bar to the exercise of power under section 15
of the MMDR Act and the rules framed thereunder; hence, a lessee cannot claim any vested right to
static royalty for the entire lease period.”

Venkatesha And Anr. Vs. K.M. Venkatamuniyappa (D) Thr. Lrs. & Ors., Dated: 14.07.2026,
(MANU/SC/0698/2026;2026 INSC 705) 

The Supreme Court has observed that a rectification deed cannot alter the identity of property
conveyed through a sale deed without the original transferor's consent, adding that courts cannot
base their decisions on grounds that were never pleaded or argued by the parties. 

M E D I A  A N D  E N T E R TA I N M E N T

M I N E S  A N D  M I N E R A L

P R O P E R T Y

Delhi High Court: Master's degree alone doesn't qualify candidates for govt. school
teacher posts

Govt Of NCT of Delhi and Anr. Vs. Manu and Ors., Dated: 15.07.2026,
(MANU/DE/4881/2026;2026:DHC:5623:2026) 

The Delhi High Court has observed that a master's degree cannot substitute the prescribed
bachelor's qualification for recruitment. Setting aside the CAT order, it ruled that candidates with a
BA (Pass) and a Master's in Home Science were ineligible for TGT posts requiring a Bachelor's degree
in the subject. 

S E R V I C E



NEWS IN BRIEF

The Supreme Court has orally reiterated that deletion of a person's name from the
electoral roll following the Special Intensive Revision (SIR) exercise does not
automatically result in the loss of their citizenship status. 

The Centre has moved the Supreme Court challenging the Delhi High Court's
order quashing the tender for outsourced passport, visa and consular services at
Indian missions abroad, after the High Court directed issuance of a fresh tender.

The Supreme Court has directed all States and Union Territories to frame and
notify a policy within three months for the premature release of elderly and
terminally ill prisoners, along with a technology-driven framework for processing
such cases. 

Senior lawyers have opposed the proposed increase in the Delhi High Court's
pecuniary jurisdiction from ₹2 crore to ₹10 crore, contending that it would restrict
access for many litigants and weaken the Court's role in developing intellectual
property law. 

Delhi Police have arrested two Lucknow University law students in connection with
a recent incident at the Supreme Court, where one of the accused, appearing as a
litigant, allegedly hurled abuses at the judges during court proceedings. 

The Bombay High Court has observed that a Civil Court can entertain a suit under
Section 6 of the Specific Relief Act, 1963 for restoration of possession despite a
licensor-licensee relationship, holding that Section 41 of the Presidency Small
Causes Courts Act, 1882 does not bar claims based on unlawful dispossession. 

A district consumer disputes redressal commission in Chhattisgarh has directed
Maruti Suzuki to replace a Grand Vitara with an E20-compatible model after holding
the manufacturer liable for the vehicle breakdown allegedly caused by the use of
E20 fuel. 

The Central Consumer Protection Authority imposed a Rs.50,000 penalty on
Chaayos for automatically adding service charges to customers’ bills through its
software system, holding that a default charge included in bills cannot be treated as
a voluntary payment by consumers. 

The Central Consumer Protection Authority has fined SpiceJet Rs.1 lakh for using
pre-ticked checkboxes to secure consumer consent for its loyalty programme and
promotional messages, holding that the practice undermined consumer choice and
violated the Consumer Protection Act, 2019.

17.07.2026 

16.07.2026 

15.07.2026 

16.07.2026 

14.07.2026 

C I V I L  

C O N S U M E R  
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Competition Commission of India has dismissed a complaint alleging anti-
competitive conduct by Reliance Jio Infocom Ltd. and over 4,500 entities, holding
that the claims were vague, speculative and unsupported by any material, and
accordingly closed the proceedings. 

The Allahabad High Court has granted bail to a man accused of sharing a social
media post showing Prime Minister Narendra Modi apologising to Pakistan with the
slogan “Pakistan Zindabad,” after he spent over a year in jail.

The Patna High Court has granted bail to an accused in the NEET paper leak case,
whose name emerged during the investigation into the alleged conspiracy to
procure and distribute question papers before the examination.

The Supreme Court has observed that implementing the CBSE's three-language
policy from Class 9 could place undue stress on students and suggested that the
learning of a third language should ideally begin from Class 6 and be completed by
Class 9. 

The Calcutta High Court has dismissed a wife's appeal against an ex parte divorce
decree, holding that mere irregularities in the service of summons cannot justify
recalling the decree when the defendant had prior knowledge of the matrimonial
proceedings. 

The Allahabad High Court held that a working mother who secures custody of her
minor child after asserting her financial capacity cannot later shift the entire
responsibility for the child's maintenance solely onto the father.

The Supreme Court has criticized the non-enforcement of Haryana Real Estate
Regulatory Authority in orders directing Parsvnath Developers to either hand over
possession of flats to homebuyers or pay compensation. 

16.07.2026 

14.07.2026 

13.07.2026 

16.07.2026 

14.07.2026 

13.07.2026 

C O M P E T I T I O N  L AW

C R I M I N A L

E D U CAT I O N

FA M I LY

P R O P E R T Y
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The Kerala High Court has observed that foreign lawyers are not permitted to
examine or cross-examine witnesses before advocate commissioners, holding that
recording evidence is an integral part of litigation and must be carried out only by
advocates authorised to practice in India. 

The Calcutta High Court has observed that the BSF cannot refuse promotion to
the post of Deputy Inspector General (DIG) on the basis of an officer's medical
category when the same injury had not barred his advancement to higher ranks in
three previous promotions after the 1995 road accident.

13.07.2026 

15.07.2026 

L AW  O F  E V I D E N C E

S E R V I C E
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NOTIFICATION UPDATES

CENTRAL

The RBI's amendments to the governance framework for Local Area Banks represent a significant
shift toward rationalising board oversight and enabling greater delegation of operational matters to
board committees and management, with effect from 01.10.2026. The revised framework reduces
board-level administrative burden by consolidating matters requiring approval, review, or
information reporting, while emphasising strategic oversight, risk governance, compliance
management, cyber resilience, outsourcing controls, customer conduct, and fit-and-proper
assessments. Affected entities should undertake a comprehensive review of their board governance
framework and implement necessary policy, delegation, and reporting changes before 01.10.2026. 

Notification No.: DOR.HGG.GOV.153/29.67.001/2026-2027 RBI/2026-2027/180, Dated:
14.07.2026, MANU/RMIC/0286/2026 

The Reserve Bank of India has released a draft guidance on regulatory expectations for data
governance, applicable to various financial entities, to enhance data management and mitigate risks.
Public comments are invited to refine the guidance, which aims to strengthen data governance
frameworks amid increasing digitalization in the financial sector.

Press Release No.: 2026-2027/677, Dated: 15.07.2026, 
MANU/RPRL/0430/2026 

The Reserve Bank of India issued amendments to the Reserve Bank of India (All India Financial
Institutions - Credit Facilities) Directions, 2025, allowing financial institutions to finance
independent viable units of a project separately and clarifying right of way requirements for electricity
generation projects involving transmission. These changes are effective immediately. 

Notification No.: DOR.STR.REC.157/21-04-048/2026-2027 RBI/2026-2027/184, Dated:
15.07.2026, MANU/RMIC/0290/2026 

The Reserve Bank of India has issued amendments to the Income Recognition, Asset
Classification, and Provisioning Directions for commercial banks, focusing on the treatment of
income from Specified Non-Financial Assets (SNFA). Unrealised income from SNFA prior to acquisition
must be reversed, and any income or expenses related to SNFA should be recognized in the financial
year they have realized or incurred. These changes will be effective from October 2026.

Notification No.: DOR.STR.REC.160/21-04-048/2026-2027 RBI/2026-2027/195 Dated:
16.07.2026, MANU/RMIC/0308/2026 

R E S E R V E  B A N K  O F  I N D I A

13 July - 18 July 2026

The Financial Action Task Force (FATF) has updated its list of high-risk jurisdictions, maintaining
Myanmar's status and adding Bosnia and Herzegovina and Iraq, while removing Algeria and
Namibia. The FATF advises enhanced due diligence for these regions but ensures that humanitarian
aid and legitimate activities are not disrupted. 

Press Release No.: 2026-2027/685, Dated : 16.07.2026, 
MANU/RPRL/0433/2026 
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Notification Updates

The Securities and Exchange Board of India (SEBI) has issued a Master Circular for Merchant
Bankers to consolidate all applicable circulars under the Merchant Bankers Regulations, 1992.
This circular updates and reconciles previous regulations and incorporates provisions from recent
circulars, ensuring effective regulation and compliance for Merchant Bankers. 

Clarifications issued regarding implementation of the Interest Subvention Support Scheme under
EPM, covering procedures for claim submission, UIN generation and year-wise applicability,
treatment of running export credit accounts across financial years, and filing of additional claims for
past periods. 

The Ministry of Commerce and Industry has announced the electronic filing and issuance of
Preferential Certificates of Origin (CoO) under the India-UK Comprehensive Economic and
Trade Agreement (CETA) starting from July 2026. Exporters can apply for these certificates via the
Trade Connect ePlatform, either through self-declaration or authorized agencies, using digital
signatures. The platform provides guidelines for application and verification processes to ensure
compliance with the agreement.

The notification introduces new paragraphs in the Foreign Trade Policy 2023 to prohibit the import
of goods produced using forced labor, aligning with the ILO Forced Labour Convention. It
empowers the Central Government to specify prohibited goods and outlines procedures for inquiries
into forced labor use.

Master Circular No.: HO/49/14/15(3)2026-CFD-POD1/I/16178/2026, Dated: 14.07.2026,
MANU/SMIS/0053/2026 

Trade Notice No.: 13/2026-2027, Dated: 14.07.2026, 
MANU/DGFT/0121/2026 

Trade Notice No.: 11/2026-2027, Dated: 13.07.2026, 
MANU/DGFT/0119/2026 

Notification No.: 23/2026-2027, Dated: 13.07.2026, 
MANU/DGFT/0123/2026 

S E C U R I T I E S  A N D  E X C H A N G E  B OA R D  O F  I N D I A  

M I N I S T R Y  O F  C O M M E R C E  A N D  I N D U S T R Y

The Reserve Bank of India has released draft amendment directions to simplify the approval
process for major shareholding acquisitions in banking companies by mutual funds, insurance
companies, and pension funds. Public comments on these drafts are invited until early August 2026. 

Press Release, Press Release No.: 2026-2027/667, Dated: 14.07.2026,
MANU/RPRL/0424/2026 



The notification grants preferential customs duty concessions on specified goods imported from the
United Kingdom under the India–UK trade arrangement by reducing Basic Customs Duty (BCD),
Agriculture Infrastructure and Development Cess (AIDC), and Health Cess rates for eligible
products. It also introduces tariff rate quota (TRQ)-based concessional import treatment for certain
goods, subject to annual import limits and compliance with prescribed Rules of Origin requirements.
The measure is aimed at enhancing bilateral trade, improving market access, reducing import costs
for industry, and facilitating supply chain integration between India and the United Kingdom.

Notification No.: 29/2026-Customs, Dated: 14.07.2026, 
MANU/CUST/0044/2026
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Notification Updates

MINISTRY OF FINANCE 

The India-UK Comprehensive Economic and Trade Agreement (CETA) introduces a self-
certification system for Origin Declarations, allowing UK exporters or producers to claim
preferential tariff treatment on imports into India. This system replaces traditional certificates of
origin with a self-declaration framework, requiring authentication by customs authorities to ensure
the genuineness of the declarations. The agreement facilitates trade by simplifying origin-related
procedures while maintaining safeguards against misuse.

The notification establishes the Standing Authority on Environment Impact Assessment (SAEIA)
and the Standing Committee on Environment Impact Appraisal (SCEIA) for Category 'B'
Environmental Clearance Projects. These bodies will function at the state or union territory level to
assess and manage environmental impact assessments when existing authorities are non-functional
or not constituted. The State Pollution Control Board or Union Territory Pollution Control Committee
will provide logistical support for these bodies. 

Circular No.: 33/2026-Customs, Dated: 13.07.2026, 
MANU/CUCR/0034/2026 

Notification No.: SO3863(E), Dated: 13.07.2026, 
MANU/ENVT/0040/2026 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

The Ministry of Agriculture and Farmers Welfare has issued a draft proposal under the Insecticides
Act, 1968 to impose a complete prohibition on Paraquat Dichloride in India due to significant
health and safety concerns, including poisoning incidents and high fatality risks. Upon final
notification, the ban will extend to the import, manufacture, transport, distribution, sale, and use of the
chemical across the country, directly impacting pesticide manufacturers, importers, agrochemical
companies, distributors, retailers, agricultural input suppliers, contract farming entities, and large
agricultural users. Affected entities should assess their exposure to Paraquat Dichloride, plan for
transition to alternative products, and consider making representations during the consultation
period if the proposed ban materially impacts their operations.

Notification No.: SO3800(E), Dated: 13.07.2026, 
MANU/AGRL/0042/2026 

MINISTRY OF AGRICULTURE AND FARMERS WELFARE 
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The Udyam Registration Portal and Udyam Assist Platform are digital initiatives by the Ministry of
Micro, Small and Medium Enterprises to formalize enterprises, expand access to government
support, and strengthen the MSME ecosystem. These platforms provide official identity to MSMEs
and bring informal micro enterprises into the formal economy, empowering diverse entrepreneurs
and enhancing financial inclusion. They facilitate easier access to government schemes, institutional
credit, and market opportunities, driving inclusive growth and transforming India's entrepreneurial
landscape.

Press Information Bureau, Dated: 14.07.2026, 
MANU/PIBU/0864/2026 

MINISTRY OF MICRO, SMALL AND MEDIUM ENTERPRISES 

STATE

TRANSPORT 

Notification No.: F.JC/OPS/TPT/2026/296/30125, Dated: 15.07.2026,
MANU/SNDL/0094/2026 

Delhi has adopted a two-year vehicle replacement scheme to accelerate the transition from old
commercial trucks and buses to cleaner BS-VI, CNG, and electric vehicles by offering substantial
fiscal incentives, including motor vehicle tax concessions, registration fee exemptions, and waiver of
long-pending road tax and fitness penalties for scrapped vehicles. The initiative is expected to
significantly reduce fleet replacement costs for transport operators, logistics companies, bus
operators, fleet aggregators, and commercial vehicle owners while supporting decarbonisation and
cleaner urban mobility in the National Capital Region. 

The Gujarat State Child Protection Policy, 2026 introduces a comprehensive child safeguarding
framework aimed at creating a society where every child is safe, respected and protected from
violence, abuse, exploitation, neglect and discrimination. The policy adopts a zero-tolerance
approach towards child abuse and exploitation and significantly expands institutional
accountability by bringing within its ambit government departments, schools, hospitals, childcare
institutions, NGOs, corporate and business houses, industries, media organisations and all entities
interacting with children. It mandates the development of child protection policies, employee
codes of conduct, background verification mechanisms, mandatory reporting systems and
child safeguarding protocols across institutions. 

Notification No. : GHL-10/SJED/GCR/e-file/17/2026/1483/CHH-2, Dated: 15.07.2026,
MANU/SNGH/0106/2026 
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INTERNATIONAL UPDATES

Federal Court clarifies when legal professional privilege may be waived by conduct 

The Full Federal Court of Australia has clarified the scope of legal professional privilege in Mastercard
Asia/Pacific (Australia) Pty Ltd v Australian Competition and Consumer Commission [2026] Federal
Court of Australia Full Court 37. The Court held that a party may lose the protection of privilege through
implied waiver if its conduct is inconsistent with preserving the confidentiality of privileged
communications, even where the legal advice itself is not expressly disclosed. The dispute arose from
allegations made by the Australian Competition and Consumer Commission that Mastercard engaged
in anti-competitive conduct by encouraging merchants to enter strategic agreements discouraging the
use of competing payment systems. Affidavits filed by senior executives became central to the dispute
after they referred to the company's commercial decision-making.  

Teva and Polpharma Biologics enter partnership to commercialise biosimilar treatment for multiple
sclerosis 

Teva Pharmaceutical Industries Limited and Polpharma Biologics have signed an exclusive licensing
agreement for the development and commercialisation of PB018, a proposed biosimilar to Roche's
Ocrevus (Ocrelizumab) used in the treatment of multiple sclerosis. Under the agreement announced on
9 July 2026, Polpharma Biologics will oversee the development, manufacturing, and supply of the
medicine, while Teva Pharmaceutical Industries Limited will manage regulatory approvals and
commercialisation across several international markets, including the United States of America, Europe,
Canada, Australia, Brazil, New Zealand, Israel, and Turkey. Although the product remains in the early
stages of development, a Phase 1 clinical trial is expected to commence in October 2026.  

Australia proposes extensive reforms to strengthen critical infrastructure security laws 

Australia's Department of Home Affairs has released a consultation paper proposing substantial
amendments to the Security of Critical Infrastructure Act 2018 aimed at strengthening the country's
critical infrastructure protection framework. The proposed reforms introduce 21 measures intended to
simplify existing compliance obligations, expand the legislation to additional industries, and reinforce the
Government's regulatory enforcement powers. New sectors proposed to fall within the scope of the
legislation include space technology, health infrastructure, hospitals, distributed energy resources,
offshore electricity, freight networks, logistics platforms, and universities and research institutions.
Organisations operating within existing or proposed critical sectors are encouraged to assess how the
reforms may affect their compliance obligations before the consultation period closes on 31 July 2026.  
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Australia's proposed trust taxation reforms expected to reshape business and investment structures
 
Australia's proposed trust taxation reforms are expected to significantly influence the way businesses
and investors structure their financial arrangements. The proposed framework introduces changes relating
to the minimum tax rate applicable to trusts, the treatment of franking credits, and the use of corporate
beneficiaries, which may reduce the attractiveness of trusts as tax planning vehicles. Despite these
changes, trusts are expected to continue playing an important role in providing asset protection,
particularly where ownership structures are designed to safeguard assets during insolvency. The reforms
may encourage greater use of corporate entities while preserving trusts for legitimate asset protection
purposes.  

Australian court upholds convictions in counterfeit Sam Edelman footwear operation 

A criminal court has delivered its final judgment against individuals involved in a large scale counterfeit
footwear operation that unlawfully manufactured and distributed products bearing the Sam Edelman
trademark. The enforcement action was initiated after investigators uncovered a warehouse in Dongguan,
Guangdong, where nearly 2,000 counterfeit shoes and several hundred other branded products were
seized during a coordinated raid conducted with the Public Security Bureau. The investigation revealed
that the principal accused organised the illegal business, while another individual managed storage,
display, and shipment of the counterfeit goods. Both accused were convicted for selling products bearing
counterfeit registered trademarks, with the accessory offender receiving 7 months' imprisonment, a 1
year suspended sentence, and a monetary fine. The judgment reinforces the growing commitment of
enforcement authorities to protecting intellectual property rights and combating organised trademark
infringement. 

Ontario court rejects negotiated penalty and imposes substantially higher fines for safety violations 

The Ontario Court of Justice has delivered a significant ruling in Toronto (City) v Havcare Investments
Inc., 2026 Ontario Court of Justice 374, demonstrating that courts may reject negotiated penalties
where they fail to reflect the seriousness of regulatory violations. The proceedings concerned a
residential apartment building that contained serious structural defects, including deteriorated balcony
guards and a damaged underground parking structure that posed risks to public safety. Although the
parties jointly proposed financial penalties totalling 300,000 Canadian Dollars, the Court concluded that
the agreed amounts were inadequate considering the gravity of the offences and the company's failure to
comply with official safety orders. The Court instead imposed 400,000 Canadian Dollars for each of the
two most serious violations, reinforcing that penalties under public safety legislation must adequately
reflect the seriousness of non-compliance and maintain public confidence in the justice system.  

Ontario Court of Appeal releases first annual report in more than a decade 

The Court of Appeal for Ontario has published its first annual report in over 10 years, providing valuable
insight into the performance of Canada's busiest provincial appellate court. Covering the 2023 to 2024
reporting period, the report reveals that civil appeals require an average of approximately 13 months
from filing to judgment, with most delays arising during case preparation and scheduling rather than
judicial deliberation. The report also shows that only a small proportion of appeals and applications for
leave to appeal succeed, highlighting the importance of carefully assessing the legal merits before
commencing appellate proceedings. In addition, the Court noted the increasing number of self
represented litigants and reaffirmed its commitment to improving efficiency through expanded digital
filing systems and greater transparency in judicial administration 
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Court of Appeal reaffirms limited grounds for setting aside arbitral awards 

The Court of Appeal of Hong Kong has reaffirmed the narrow scope for challenging arbitral awards in
LY v HW [2026] Hong Kong Court of Appeal 936, emphasising that courts will interfere only in
exceptional circumstances. The dispute arose from a pharmaceutical distribution agreement in which the
claimant challenged the arbitral tribunal's findings regarding annual sales targets and inventory
adjustments. The appellant argued that the tribunal had failed to adequately consider key issues
concerning contractual interpretation and the effect of an assignment under the law of the People's
Republic of China. Rejecting these arguments, the Court held that dissatisfaction with the tribunal's
reasoning does not justify setting aside an award unless there has been a serious breach of due process
or public policy. The ruling strengthens Hong Kong's reputation as an arbitration-friendly jurisdiction by
reinforcing judicial restraint in reviewing arbitral decisions.  

Tokyo court holds content delivery network provider liable for assisting online manga piracy 

The Tokyo District Court has held that a content delivery network service provider was liable for
negligently assisting copyright infringement by facilitating access to a website hosting pirated Japanese
comic publications. In the proceedings brought by four publishing companies, the Court found that the
provider continued supplying cached content despite receiving a copyright infringement notice under
Section 512 of the Digital Millennium Copyright Act of the United States of America. The piracy
website reportedly attracted more than 300 million monthly visits, allowing users worldwide to access
unauthorized digital copies of protected works. The Court concluded that the provider's services
substantially contributed to the infringement of the publishers' exclusive publishing rights and awarded
approximately Japanese Yen 500 million in damages. The judgment marks a significant development in
online copyright enforcement by recognising the liability of technology service providers that knowingly
facilitate digital piracy.  

High Court clarifies when a Certificate of Completion and Compliance may be challenged 

The High Court of Malaysia has clarified the legal principles governing challenges to a Certificate of
Completion and Compliance, reaffirming the reliability of the country's housing certification framework.
The dispute arose after purchasers sought to invalidate a certificate issued for a residential development
almost 8 years after taking possession, alleging procedural irregularities during the certification process.
The Court observed that the purchasers had accepted possession of their units, acknowledged
compliance with contractual specifications, and continued occupying the properties for several years
before commencing legal proceedings. It concluded that minor procedural concerns alone are insufficient
to invalidate a Certificate of Completion and Compliance in the absence of evidence showing that the
building was incomplete, unsafe, or failed to satisfy statutory requirements.  
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Malaysia invites public feedback on wide ranging reforms to modernise copyright law 

The Intellectual Property Corporation of Malaysia has launched a public consultation on proposed
amendments to the Copyright Act 1987, with the objective of strengthening the country's copyright
framework in response to technological advancements and the digital economy. The proposals seek to
align Malaysia's laws with international standards while addressing issues relating to artificial
intelligence, digital copyright enforcement, journalism, internet service provider liability, and
copyright protection for creative works generated in emerging digital environments. The consultation
also considers accession to international treaties, the introduction of dynamic judicial injunctions,
enhancement of the Copyright Tribunal, recognition of artist resale rights, and reforms relating to
orphan works and collective management organisations.  

Court of Appeal restores full enforcement of international arbitral award 

The Court of Appeal of Singapore has restored the full enforcement of an international arbitral award in
ONI Global Pte Ltd and another v GNC Holdings Limited and another appeal [2026] Singapore Court
of Appeal (International) 3, providing important guidance on due process, natural justice, and the
enforcement of arbitration awards. The dispute arose after a franchise relationship ended, leading both
parties to commence arbitration proceedings alleging breaches of their contractual obligations. The
appellant argued that the arbitral tribunal exceeded its jurisdiction by granting remedies that had not been
adequately addressed during the proceedings. Rejecting these arguments, the Court held that parties
cannot rely on procedural objections that could reasonably have been anticipated during arbitration and
reaffirmed that judicial intervention should remain limited.  

Taiwan introduces artificial intelligence risk classification framework for public sector regulators 

The Ministry of Digital Affairs has introduced the Artificial Intelligence Risk Classification Framework
Version 1.0 under Article 16 of the Artificial Intelligence Basic Act to establish a uniform approach for
managing risks associated with artificial intelligence across government regulatory authorities. Although
the framework does not directly impose obligations on private organisations, it provides detailed guidance
for competent authorities to identify, assess, and respond to risks arising from artificial intelligence
applications within their respective sectors. The framework adopts a structured four step assessment
process covering risk identification, risk evaluation, risk response, and the cataloguing of artificial
intelligence use cases. It also classifies 20 categories of artificial intelligence risks, including technical
failures, operational challenges, and broader societal impacts.  
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Court expands protection for parallel imports under trademark exhaustion doctrine 

The Intellectual Property and Commercial Court of Taiwan has reaffirmed the application of the
trademark exhaustion doctrine, holding that trademark rights may be exhausted even where there is no
apparent legal or economic relationship between domestic and foreign trademark owners. In Botanicus
Spring Company Limited v Wang, 113 Min-Shang-Su No. 56, the Court observed that the absence of a
visible commercial relationship should not automatically defeat the doctrine where evidence suggests that
such separation was deliberately created to circumvent established trademark principles. Building upon
earlier decisions of the Supreme Court of Taiwan, the judgment confirms that courts will examine the
commercial realities surrounding ownership arrangements rather than relying solely on their formal legal
structure.  

Thailand introduces its first certification framework under personal data protection law 

Thailand has introduced its first Personal Data Protection Act certification framework following the
publication of two notifications by the Office of the Personal Data Protection Committee in the Royal
Gazette on 18 June 2026. The framework establishes a voluntary certification mechanism that enables
organisations with mature data protection and privacy governance practices to obtain official
recognition from the Government. Although certification is not mandatory and no penalties apply for
choosing not to participate, organisations must first satisfy the highest level of the Personal Data
Protection Committee Privacy Maturity Model before becoming eligible. The certification process
evaluates applicants against 128 assessment criteria covering multiple aspects of personal data
protection, governance, and risk management.  

Foreign engineering contractors urged to strengthen documentation before final project settlement
 
Foreign Engineering, Procurement and Construction contractors operating in Vietnam have been
advised to carefully review their contractual and regulatory documentation before seeking final payment
for completed projects. Although construction work may be physically complete, project owners may
lawfully delay or dispute payment where supporting records relating to licences, acceptance
certificates, variation orders, handover documents, or payment claims are incomplete or inconsistent.
Contractors are encouraged to ensure that all contractual records, approval documents, inspection
reports, and evidence of owner instructions accurately support their entitlement to payment before
commencing final settlement discussions.  
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Securities and Exchange Commission proposes major reforms to simplify public company reporting
framework 

The Securities and Exchange Commission has proposed significant amendments to the reporting
framework applicable to public companies with the objective of simplifying compliance obligations and
expanding regulatory relief for a larger number of issuers. The proposal seeks to reduce the existing
classification system by primarily distinguishing reporting entities as either large accelerated filers or non
accelerated filers, thereby replacing several overlapping reporting categories. The proposed reforms also
extend scaled disclosure accommodations and revised filing timelines to eligible companies, particularly
newly listed and medium sized issuers. According to the regulator, the current framework has become
unnecessarily complex and requires modernisation to improve regulatory efficiency. If implemented, the
amendments are expected to reduce compliance costs while maintaining transparency and investor
protection within the capital markets.  

United States regulators seek public comments on updating swap and security based swap
definitions 

The Securities and Exchange Commission and the Commodity Futures Trading Commission have
jointly invited public comments on proposed revisions to the legal definitions of swap and security based
swap under Title VII of the Dodd Frank Wall Street Reform and Consumer Protection Act. The
consultation aims to determine whether the existing regulatory framework, adopted in 2012, continues to
reflect developments in financial markets, innovative investment products, and evolving trading practices.
The regulators are also examining the treatment of event contracts, cash settled perpetual contracts,
and certain structured financial products to reduce uncertainty regarding regulatory jurisdiction.  

Second Circuit confirms validity of contractual ownership blockers under securities law 

The United States Court of Appeals for the Second Circuit has upheld the enforceability of contractual
beneficial ownership blocker provisions in 20230930-DK-Butterfly-1, Inc. v HBC Investments LLC,
confirming that such arrangements do not constitute an unlawful attempt to evade reporting obligations
under Section 16(b) of the Securities Exchange Act of 1934. The Court held that the contractual
restrictions were valid because they operated automatically, could not be unilaterally altered, and had
never been breached in practice. It also rejected allegations that the provisions amounted to a scheme for
avoiding disclosure obligations under Rule 13d-3(b) of the Securities and Exchange Commission
regulations.   

Securities and Exchange Commission expands availability of five business day tender offers for debt
securities 

The Securities and Exchange Commission has issued a new exemptive order expanding the availability
of 5 business day tender offers for eligible non convertible debt securities, replacing regulatory
guidance issued in 2015. The revised framework permits partial tender offers, allows certain consent
solicitations, and broadens the categories of transactions that may benefit from shorter offering periods
while preserving key investor safeguards. The changes are expected to provide issuers with greater
flexibility when undertaking debt refinancing and other liability management transactions. By
modernising the tender offer framework, the regulator aims to facilitate more efficient capital raising while
maintaining adequate protection for investors participating in debt market transactions.  
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